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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN
ZONE, CHENNAI

Application no. OA 20 of 2016 (SZ)

Applicant(s) : Mr. Santo P.L. Thrissur &others
Vs.

Respondents : The State of Kerala& Others

REPORT FILED BY THE ENVIRONMENTAL ENGINEER,
KERALA STATE POLLUTION CONTROL BOARD, DISTRICT

OFFICE, THRISSUR, THE 4™ RESPONDENT

1. In continuation to the report filed by this respondent it is humbly submitted
that the Chairman of the Board conducted a hearing of the 13 respondent
industries on 17.08.2023 as requested by the respondent industries in their
reply to the notice issued by the Chairman for levying the compensation.

2. In the hearing Board officer informed that the environmental compensation
was assessed for the violation during the years 2012-2013. No.of days of
violation was calculated from the date of enquiry conducted by the District
Office, Thrissur i.e., 23.07.2012 upto 27.04.2013, the date on which District
Collector directed to shut down the industries vide order no No. C3-
60051/2012 dated 27.04.2013. Copy of the order is attached as Annexure
R4(a).

3. The unit representatives informed that all of them are small scale units
which are struggling due to financial constraints after the flood in 2018 and
Covid outbreak in 2020 and requested to consider reworking or relaxation of
the amount of compensation. They informed that as per the Hon’ble High
Court order, drinking water was supplied by them to the nearby residents. It
was also reported that SIDCO had issued stop memo to these units in
February 2013 itself and the units had stopped their operation months before
the closure order from the District Collector was issued.

4. The Chairman agreed to consider the matters raised by the representatives on
producing proper documental evidences and accordingly the amount towards
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the environmental compensation can be reassessed on verification of the

documents. The following decisions were taken in the hearing.

e Environmental Compensation for past violation cannot be exempted
and shall be remitted as agreed by the unit owners. However based on
their request the amount of compensation shall be reassessed.

e FEither non- obtainment of Board’s consent/pollution from the unit
may be considered as violation.

o If the unit produces proper documental evidence for non- operation
during the period from the date of shut down as per the stop memo of
SIDCO upto the date of closure direction from the District Collector,
the said period may be exempted while considering the number of
days of violation. (Authentic documents like electricity bill or
certificate from SIDCO to the effect that the unit was non operational
during the said period may be produced)

e Drinking water supply may be considered as a part of CSR and the
expenditure towards the same may be deducted from the amount of
compensation on submission of proper records in proof of water
supply and the amount incurred.

e The Environmental Engineer, District Office, Thrissur shall file the
report before the Honourable NGT informing the outcome of hearing.
She shall also forward the same to the Chairman

e The Environmental Engineer, District Office, Thrissur shall verify the
aforementioned documents under items (3) and (4) above, rework the
Environmental Compensation and shall submit the same with specific
recommendations.

e Further action including direction to remit Environmental
Compensation shall be taken after examining the revised
Environmental Compensation calculation.

Copy of the minutes held on 17.08.2023 is attached as Annexure R4 (b).

. The Centre for Water Resources Development and Management (CWRDM)
was entrusted by the Board for investigations on groundwater contamination
in Ollur industrial areca. A discussion was conducted with CWRDM
regarding the progress of the study on 23.8.2023. Representative of
CWRDM informed that they have collected the samples from wells inside
the industrial area and nearby the estate and analysed for physiochemical
properties. The results of heavy metal analysis shows that limits of Lead
(Pb), Nickel (Ni), and Manganese (Mn) are exceeding the drinking water



standards in some of these wells. However lead is seen exceeding the
standards in all the wells tested. Further isotopic studies using tracer
compounds are to be conducted to fully identify the source of pollution.
These studies will be conducted once the tracer compounds are procured
from abroad, for which order has been placed. It was also informed that
since lead was seen present in all the wells tested including the wells situated
further from the area, the geogenic causes also have to be looked into. Copy
of the interim report submitted by CWRDM is attached as Annexure R4(c).
Inferences submitted by CWRDM vide letter dated 25.08.2023 is attached as
Annexure R4 (d).

6. The respondent units have submitted the details called for in the hearing on
7.09.2023. It is humbly submitted that details are being verified and
reassessment of the environmental compensation will be duly done and will
be leveied as per the order of Chairman.

Dated this the 23" day of September 2023

@/

FOURTH RESPONDENT

SUCHITRA. V

Environmental Engineer
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Dated this the 23" day of September 2023,

FOURTH RESPONDENT

SUCHITRA. V
Environmental Engineer
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PROCEEDINGS OF DISTRICT MAJISTRATE, THRISSUH
(Cr. P. C 133/141)

(Present: P. A. Francis, LA.S)

Sub - Chemical pollution from Ollur Major Industrial Estate Stopping of operatior
of Industrial units - reg.
Reference - 1. Decision of the meeting convened on 26/04/2013 at the chamber of Distre

Collector.
7 Letter No PCB/TSR/COM/T SR/2001 dated 27/04/201 3 of Environmeniz

Engineer, Kerala State Pollution Control Board, Thrissur

Order No C-3-600051/2012 dated 27/04/2013

A subcommittee was constituted as per reference cited 1% above to sty <

ps

chemical pollution problems caused by the Major Industrial Estate and the Commrzes buad

inspected the pollution control facilities of the Industrial Units.

The inspection report was furnished as per the reference cited 2 ™ @bone

and it has been reported that pollution control facilities provided by the companies exoepX

M/s Bright & C

they provide satisfactory

ompany are not satisfactory and it is advisable to close down the wts ©
-
pollution control facilities in the units. Otherwise the dnnkmng W

source will be seriously affected by the chemical pollutants discharged

Hence in the above circumstances, it 18 ordered that all the compames m e NMany

s Bright & Company shall be closed down
all be submitted on 10/05/2013 at 11 AM duimg ¥

Industrial Estate, Ollur except M/
Any objection in this regard sh

trial at the Chamber of District Magistrate

(Signed)

FRETELERTE

District Magistiaie
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11.

12.

13.
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Sri Joby.A.P.. M/s Bee Pee Imitations. Major Industrial Estate. Ollur. Thrissur —
680306

Smt. Usha Sasi, M/s Indu Omaments, Major Industrial Estate. Ollur, Thrissur —
680306

Smt. Mini Sajan, M/s Mini Job Works. X1/840/1, Major Industrial Estate. Ollur,
Thrissur — 680306 |

Sri. Renson. C.R. M/s Renu Gold Covering, Major Industrial Estate, Ollur, Thnssur —
680306

Sri. M.J Melvin, M/s DOT Engineering, Major Industrial Estate, Ollur, Thrssur —
680306 .

Sri. K.G. Karuppu Swami, M/s Rajesh Kumar Electroplating, Major Indu;trial Estate,
Ollur, Thrissur — 680306

Smt: Shiji Geevar, M/s Golden View Plating, Major Industrial Estate, Ollur, Thrissur
— 680306

Sri. P.V Sunil, M/s Two Star Designs Gold Covering, Major Industrial Estate, Ollur,
Thrissur — 680306 )

Sri. Paulson.P.G, M/s. PEE GEE Gold Covering, Major Industnal Estate, Ollur,
Thrissur — 680306

Sri. Paul Vazhakkal, M/s. St. Joseph Engineering and Gold Works, Major Industnal
Estate, Ollur, Thrissur — 680306

Sri. Benny, M/s Anna Plastics and Electroplating Works, Major Industrial Estate,
Ollur, Thrissur — 680306 '

Sri. M. J. Obrin, M/s Dash Machineries, Major Industrial Estate, Ollur, Thrissur —
680306

Sri. Joby Francis, M/s Pratheecksha Aluminium polishing Electro Colouring Units,
Major Industrial Estate, Ollur, Thrissur — 680306
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i Niju Jose. M/s St Joseph Colour Coats. Major Industrial Estate, Ollur, Thrissur -
;",.:N“ 06

l S PV Sathyan, M/s United Aluminium Company, Major Industrial Estate, Ollur
© Thrissur — 680306

sri. Anto Rappai, M/s Honest Electro Colouring, Major Industrial Estate, Ollur,
Thrissur — 680306

17.Sri.LJ Raphy, M/s Three Star Electroplating, Major Industrial Estate, Ollur, Thrissur —
680306

18.Sri. T.A Davi, M/s Bright Precured System No.1, Major Industrial Estate, Ollur,
Thrissur — 680306

19. T.A George, Managing Partner, Bright Precured System No.2, Major Industrial Estate,
~ Ollur, Thrissur — 680306

Copy

1. Environmental engineer, Kerala State Pollution Control Board
2. Secretary , Thrissur Corporation
3. Pourasamithi

4. Stock File

As per the order

Additional District Magistrate

31



ANNEXURE - R4 (b) Page No. 6

B General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman: 2318150, Member Secretary: 2318151
e-mail: ¢hin kspehureov.in; ms.kspeb@gov.in FAX: 2318152 web: kspcb.kerala.gov.in
—— KERALA STATE POLLUTION CONTROL BOARD
. s GHOS Momuadm aelmw;oem Ml (mem @@

i —— Pattom P.O., Thiruvananthapuram — 695 004
el il e algo afle., ®eyaImamal@o - 695 004

Minutes of hearing conducted in connection with
OA.No0.20/2016.

Hearing commenced at 11.15 am on 17/08/2023 in the Chamber of Chairman

with the Chairman presiding .

The list of participants is given below:-

SI. | Name Designation & Organisation
No. |

I. | Sri.Vijay George Bright Precured Systems, Ollur

2. | Sri. Anto Rappai Honest Electro Colouring, Ollur

+
|

!
3. | Sri.L.J.Raphy Three Star Electroplating Works, Ollur

4. Sri.Sunil P.V. Two Star Designs, Ollur
!_5_ . ] SriJoby AP. | Beepee Gold Imitations, Ollur

6. Smt.Soumya A.S. Asst. Environmental Engineer, KSPCB, Thrisur

:Smt.Sucp_ithra V. Environmental Engineer, KSPCB,DO, Thrissur
Sii. Baburajan P.K. | Chief Environmental Engineer, Regional
i  Office, Ernakulam

Environmental Engineer, Head Office

7.
' 8.

9 »_S'Hqt.Ram‘ya G.

Member Secretary was also present in the hearing. The Chairman welcomed
the participants and requested the Environmental Engineer, District Office,

Thrissur to give a brief description of the matter. She informed that a common
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complaint against electroplating units in SIDCO Industrial Estate at Ollur dated

16/07/2012 was received from the Edakkunny Pourasamithi and enquiry was
conducted. At that time, 20 such units were working in the Industrial Estate.
In the light of serious complaints, the District Collector constituted a
Monitoring Committee and based on the inspection report of the Committee, the
District Collector ordered on 27/04/2013 to close down the operation of 19 units
until adequate pollution control measures were provided. The units were
directed to provide treatment plant with reuse facility and dispose off the
sludge at the common hazardous wastes storage and disposal facility at
Ambalamedu. Later based upon several inspections of the committee the unit
which have complied with the instructions were allowed to restart in 2014.
Meanwhile some of the units stopped their operation and only 13 units are now
working in the industrial estate. Later in 2016, OA.N0.20/2016 was filed before
the Honourable NGT by Sri.Santo P.L. and others against the pollution caused
by the Industrial units and a Joint Committee was constituted by Hohourable
NGT. Based on the report the Honourable NGT, vide order dated 20/04/2022,
directed the Joint Committee to ascertain the compliance in respect of each of
the units and also to ascertain past violation to assess the compensation and to
recover the same as per polluter pays principle based on estimated cost of
remediation and also taking into account financial capacity of the units. The
Joint Committee assessed the amount of compensation and reported to the
Head Office. Notice was issued to 12 units based on the recommendation to
show cause, if any, for not levying the Environmental Compensation. The units

furnished reply to the notice requesting for a personal hearing.



The Chairman then requested the unit representatives to explain their
contentions. The unit owners informed that all the units are small scale units
which are struggling due to financial constraints after the flood in 2018 and
Covid outbreak in 2020. They have requested to waive the compensation.
Chairman replied that since violation had already occurred, compensation for
the past violation cannot be exempted. Further the unit representatives
requested to consider reworking or relaxation of the amount of compensation.
They also informed that as per a High Court order, drinking water was supplied
by them to the nearby residents. It was also reported that SIDCO had issued
stop memo to these units in February 2016 itself and the units had stopped their

operation well before the order of the District Collector.

The Environmental Engineer, District Office, Thrissur informed that a few
of the units had obtained Board’s consent during the said period. Member
Secretary and Chief Environmental Engineer, Regional Office, Ernakulam
opined that this may be considered while calculating the Enviropmental
Compensation. After examining the contentions raised by the units the

following decisions were taken by the Chairman.

1. Environmental Compensation for past violation cannot be exempted and
shall be remitted as agreed by the unit owners. However based on their
request the amount of compensation shall be reassessed.

2. Either non- obtainment of Board’s consent/pollution from the unit may
be considered as violation.

3. If the unit produces proper documental evidence for non- operation

during the period from the date of shut down as per the stop memo of

Page No. 8
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SIDCO upto the date of closure direction from the District Collector, the

said period may be exempted while considering the number of days of
violation. (Authentic documents like electricity bill or certificate from
SIDCO to the effect that the unit was non operational during the said
period may be produced)

. Drinking water supply may be considered as a part of CSR and the
expenditure towards the same may be deducted from the amount of
compensation on submission of proper records in proof of water supply
and the amount incurred.

. The Environmental Engineer, District Office, Thrissur shall file the report
before the Honourable NGT informing the outcome of hearing. She shall
also forward the same to the Chairman

. The Environmental Engineer, District Office, Thrissur shall verify the
aforementioned documents under items (3) and (4) above, rework the
Environmental Compensation and shall submit the same with specific
recommendations.

Further action'including direction to remit Environmental Compensation
shall be taken after examining the revised En;/ironmental Compensation

calculation.
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ANNEXURE - R4(C)

Report of Activity

A team of scientists from CWRDM collected water samples from the industrial area and the wells nearby
in addition to the wells monitored by KSPCB. The location of the sampling wells is given in the figure
below.Samples were collected according to the relative elevation map prepared after the Total Station
survey. The area has general slope towards the South East direction; the northern section near to the

boundary is sloping towards North and North West (figure 2).
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Figure 1 Location of sampled wells in the study area



The details of the sampled wells are provided in Table 1. Shallow groundwater samples were collected

from the open dug wells located inside the industrial estate as well as from house hold wells located

around the estate.

Well Address Latitude @ Longitude Well Total Depth Use Seasonal/
No. diameter | depth to Perennial
(m) (m) water
level
(m)
ow-1 | IheKerala 10.46657 | 76.24426 2.45 8.95 7.1 Industrial = Perennial
Rubbers
OW-2 Plot 211 10.46852 | 76.24461 1.95 11.15 8.52 Industrial i Perennial
pw-1 | DOTEngineers 10.46914 = 76.24393 0.15 - - Industrial ~ Perennial
Plot 205
OW-3 Plot 244 10.46878 @ 76.24393 2.4 8.8 7.81 Industrial i Perennial
OW-4 | Two Star Designs 10.46721 . 76.24394 2.6 10.38 8.35 Industrial | Perennial
OW-5 ;rart?s;tar Electro 1046922 | 76.24166 1.85 10.7 82  Industrial = Perennial
OW-6 | Alappat house 10.47002 76.241 3.58 15 8.55 Domestic | Perennial
OW-7 | George Immatti 10.47099 76.2422 2.4 12.08 8.7 Domestic | Perennial
OW-8  PellisseriLuvis 10.4704 76.24305 1.8 11.39 8.98 Domestic ;| Perennial
Unnikrishnan, . .
Oow-9 10.46932 | 76.24576 1.9 11.36 6.6 Domestic | Perennial
OttaPathu
OW-10 : Public Well 10.47004 = 76.24523 3.1 9.8 5.37 Public Perennial
OW-11 | R.K Nair 10.46674 @ 76.24602 2.25 10.58 5.94 Domestic i Perennial
OW-12 | Kaithavalappil 10.46616 | 76.24368 1.95 9.6 7.25 Domestic | Seasonal
ow-13 | Omanalose, 10.46604 = 76.24495 1.9 1025 679  Domestic Perennial
Chittilappilly
ow-14 Alnikkal afterrail 0 o006 7624176 4 1255 82 | Domestic . Perennial

bridge
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Since a few more wells other than those regularly monitored by the PCB were selected, the general

Figure2Relative elevation of the industrial estate area of SIDCO, Ollur

Page No. 12

water quality as well as heavy metal concentration in these wells were determined and the data is

presented in Table 2 and 3.

Table 2 Results of physicochemical analysis of groundwater in the study area

pH EC HCO, cl SO, Na K Ca Mg
(pH units) | (ps/cm) | (mg/l) | (mg/l) | (mg/l) | (mg/l) | (mg/l) | (mg/l) (mg/1)
ow 1 4.9 90 8.4 16.3 0 8 2 5 4
oW 2 5.0 66 16.8 19.2 0 6 1 5 1
E] 5.2 43 11.2 16.3 4.4 6 1 3 3
oW 4 5.3 91 8.4 19.2 0 9 1 3 1
OW5 5.0 259 11.2 22.1 68 20 4 18 7
oW 6 46 354 2.8 74.9 22 21 7 26 8
oW 7 5.1 9% 8.4 18.3 0 12 2 5 1
ow s 5.2 208 14.0 30.7 11 22 4 14 0
OW 9 4.9 139 14.0 25.9 15 5 3
OW 10 43 116 5.6 24.0 11 2 1
oW 11 43 158 8.4 19.2 37 9 3 11 6
oW 12 4.9 114 5.6 22.1 0 11 3 1
ow 13 4.4 86 2.8 11.5 0 3 5 0
oW 14 4.9 198 8.4 41.3 0 22 6 4
BW 1 6.5 316 131.9 15.4 51 12 3 46 7
Stai"far 4| 6585 >500 200 250 200 200 200 75 35
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Among the physicochemical parameters analyzed, only pH of the open dug well samples inside around

the industrial area were lower than the prescribed range of pH by BIS. Other parameters were present in

much less concentrations than the limits prescribed for drinking water. However, on analysis of trace

elements, Pb was found to be present in all well water more than the prescribed value of 0.01mg/I.

Similarly, Ni was also found to be present in higher concentration than the BIS limit of 0.02 mg/I in four

wells located inside the industrial estate and three wells of the nearby households. Concentration of Mn

was more than the BIS limits in most of the sampled wells, however, only three (OW, OW6 & OW11)

exceeded the limit of 0.3 mg/l, which is the acceptable limit for Mn in the absence of any other

alternative source. Among the wells used for domestic use, OW6 was found to be contaminated by most

of the analyzed trace elements.

Table 3 Results of trace element analysis of groundwater in the study area

Cu (mg/l) Mn (mg/I) Zn (mg/l) Pb (mg/l) | Ni(mg/l) | Cd(mg/l)
ow1 BDL 0.14 BDL 0.03 0.11 BDL
ow 2 BDL 0.11 0.01 0.04 0.05 BDL
ow3 BDL 0.07 BDL 0.05 0.07 BDL
ow 4 BDL 0.02 0.007 0.04 BDL BDL
OwW5 0.02 0.39 0.13 0.15 0.25 BDL
OW 6 0.08 0.92 4.5 0.23 0.097 BDL
ow7 BDL 0.04 0.17 0.05 0.01 BDL
ow 8 BDL 0.08 0.08 0.04 BDL BDL
Oow9 BDL 0.05 0.12 0.06 0.03 BDL
Ow 10 BDL 0.08 0.06 0.05 BDL BDL
ow 11 BDL 0.26 0.26 0.04 0.05 BDL
ow 12 BDL 0.12 BDL 0.06 BDL BDL
ow 13 0.01 0.14 0.143 0.12 BDL BDL
ow 14 BDL 0.12 0.096 0.04 BDL BDL
BW 1 BDL 0.08 BDL 0.05 0.001 BDL

BIS Standard (1.5in the absenceof | (> Intheabsence |, 0.02 0.003
absence of any of any other
other source) any other source)
source)

Since the injected tracer studies were also planned in this programme, in order to understand the stable

isotopic composition of groundwater in and around the industrial estate, samples were collected

following the standard protocols and analyzed using the Continuous Flow Isotope ratio Mass

Spectrometer housed at CWRDM. The results of the analyses are given in the table 4 below.
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Table 4 Stable Isotopic composition of groundwater in and around the industrial estate

SI No. SAMPLE ID 50™8(%o) SD(%o)
1 ow1 -4.01 -16.25
2 ow2 -4.03 -8.53
3 ows3 -3.85 -15.45
4 ow4 -3.93 -9.13
5 ows -4.31 -9.97
6 owWe6 -4.43 -12.56
7 ow7 -4.54 -14.97
8 ows -3.39 -10.63
9 ow9 -4.26 -26.38
10 OwW10 -3.87 -12.98
11 ow11 -4.09 -9.00
12 ow12 -4.11 -10.99
13 ow13 -4.51 -21.89
14 ow14 -3.09 -25.71
15 BW1 -3.27 -13.83

From the data of stable isotopes, it can be seen that in accordance with the isotopic composition of
groundwater in the midland regions of Kerala, 8D and 620 of the presently studied samples also varied
within the limited range of -9.00%o to -26.38%o for 6D and -3.09%o to -4.54%o for §'0. Compared to

oxygen isotopes, enrichment was noticed more in hydrogen isotopes.

Based on the present observations, a rough approximation of the flow pattern of groundwater in the
study site can be presumed. There can be two pathways, one from the north to south direction from the
highest elevation point, as given in Figure 2. The other one can be towards north on the north western
side of the industrial estate. In addition, groundwater table was shallower in the eastern part and gets
deeper towards the westwest in the study area. Considering these factors, location for boreholes will be

selected and drilling will be started once the tracer compound is procured.

CWRDM Dr. Resmi TR Dr. ArunPR
03/03/23 ( Investigators)



ANNEXURE - R4 (d) Page No. 15

Inferences from the ongoing study
“Investigations on Groundwater Contamination in Ollur Industrial Area, Thrissur District”
Submitted to
The Member Secretary, Kerala State Pollution Control Board, Thiruvananthapuram

These inferences are based on the observations presented in the report of activities submitted on
3"March 2023. 14 ground water samples were collected and analysed for the study, from the wells

located inside and around the Ollur Industrial Estate in Thrissur District.

e Based on the present observations, regarding the flow pattern of groundwater,two pathways can
be deduced, one from the north to south direction and the other one can be towards north on the
north western side of the industrial estate.

e Among the physicochemical parameters analysed, pH of all sampled wells wasinvariablylower
than the prescribed range of pH by the Bureau of Indian Standards (BIS). Other parameters
were within the acceptable limits prescribed for drinking water.

e On analysis of trace elements, Pb was found to be present in all well water more than the
prescribed value of 0.01mg/I.

e Ni was also found to be present in higher concentration than the BIS limit of 0.02 mg/l in four
wells located inside the industrial estate and three wells of the nearby households.

e Even though the concentration of Mn was more than the BIS limits in most of the sampled
wells, only three exceeded the limit of 0.3 mg/l, which is the acceptable limit for Mn in the
absence of any other alternative source.

e Among the wells used for domestic use, one well, in particular, located outside the Industrial
area, was found to be contaminated by most of the analyzed trace elements.

e Background values of stable isotopes of water were determined and the amplitude of variation
in stable isotopic ratios of the wells were limited, and were on par with that of local
precipitation indicating their meteoric origin.

e Tracer studies are also in pipeline, which is possible after procuring the deuterium oxide tracer
and the process is going on.

e Possibility of geogenic origin of trace elements have to be examined in the next phase of study.

CWRDM Dr. Resmi T R “Dr. Arin PR
25/08/2023 (Investigators)




